CC No : 48/2019

RC No. : 01/DZCR/2019

Branch : Central Region Delhi Zone
u/s : 3 &4 of PMLA Act

ED Vs. Gautam Khaitan & Ors.

14.08.2020

Matter is taken up today and the proceedings are
conducted through Video Conferencing (CISCO WEBEX) as per
directions of Hon’ble High Court issued vide
No.26/DHC/2020 dated 30.07.2020 in view of the yandemic Covid.
19. '

Present:

- T gar
i mnle Ok Rila =T
. Counsels Sh. Madhav
S

hai P .-!I-'-_-J e ] ;
1. Ram Aditya Tiwari.
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Ahlmad of this Court with direction to send the same 1o concerned
official of District Court, RADC for uploading on official website of Delhi

District Court.

The signed hard copy of the order shall be placed on record
e regular functioning of the Courts at Rouse Avenue

as and when th
Complex, New Delhi is resumed.
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CC No. : 01/2015

ECR No, : DLZ0/15/2014/AD(VM)

u/s : 3 &4 of PMLA Act

Directorate of Enforcement Vs. Gautam Khaitan & Ors.

14.08.2020

Matter is taken up today and the proceedings are
conducted through Video Conferencing (Cisco W per.
directions of Hon’ble High Court issued vide Circular
No.26/DHC/2020 dated 30.07.2020 in view of the pandemic
Covid-19.

Present:
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Ld. Counsels for applicants Rajnish Gupta and Ajeit Saxena submits that

LOCs issued against these applicants are illegal and are liable to be
withdrawn.

Arguments have already been heard on the applications filed

by applicants Rajnish Gupta and Ajeit Saxena for withdrawal/suspension
of LOC.

Put up on 01.09.2020 for order on the applications filed
by Applicants Rajnish Gupta and Ajeit Saxena. '

mits that he has filed an* .
The applicant Rajnish Gupta wi
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Thus, considering the facts and circumstances, the
applicant Rajnish Gupta is allowed to visit Dubai from 16.08.2020
to 22.08.2020 subject to the following conditions:-

(a) Applicant will submit the address of his

stay with telephone/contact numbers to the
Court before his departure.

(b) Applicant shall furnish additional FDR
for a sum of Rs. 5 lacs in his name.

(c) He shall inform the Court about his
arrival in India within 24 hours.

(d) He shall not tamper with t!lp
nor try to influence any witness
manner and shall not use permission

granted to him contrary m'm -ﬁ“f:*

(e) This IPBHI‘I ssion &
other p
mmd?p

Scanned with CamScanner



shall inform to the Immigration Department regarding withdrawal of LOC.

It is made clear that permission granted vide this order shall
to travel restrictions/guidelines issued by Indian Government.

be subject

Copy of the order be given to concerned parties and be also

Ahirnad nf this

eash A e o a - iee o0 afficia] website C
o ArL, 1_1 \DC for uploading v RelL] ; - '
~ A prlrinclhcadystiedh
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